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concerned, we have not really dis­
cussed it in any depth. I am grateful 
to the hon. Member for bringing it 
to my notice. Certainly, the Minister 
of Labour ‘and I will look into it and 
see whether any changes of this cha­
racter that are possible can be made. 
I am not quite clear exactly how it 
should be put through. It is ‘a ques­
tion of trying to form an organisation 
and procedure. It is important that 
«  safety organisation should com­
mand the confidence of the workers. 
Let us see how it is possible to or­
ganise something 'and change the pre­
sent position, and to form an organi­
sation which can really command the 
confidence of the workers.

Regarding the allegation of lobby 
of the highest officials, I am afraid, I 
am nQt in any position to comment 
on that. It is true that mistakes 
might be committed bv some of them. 
I am not here to defend them But 
I do sav that so far as what h'as hap­
pened in the last throe davs is con­
cerned, and on th  ̂ basis of mv per­
sonal investigation and that of the 
Minister of Labour in Dhanbad yes­
terday, when we went to the mine, 
not merely did we feel that the Direc­
torate-General of Mines Safety had 
realJv done its best in a verv diffi­
cult nosition. immediately after the 
malor explosion, but this was also a 
statement made bv the trade union 
n*»ool» and other peonle to u* 
Therefore, T am not sneaking iust for 
mvaelf 'and iust for the <nke of de- 
fendine th«»m To p?t into the mine 
iust immediately after a naaior oy- 
olosion like thi«? shows a certain 
amount of anxietv on their nart to 
trv to do whatever is possible. The 
persons who work round the clock, 
for 24 hours, for 36 hours, exerting 
themselves to the utmost have also 
to be eiv^n ’a little credit If thev 
have mado mistakes and they are 
found euiitv. aetion will be taken 
ajsa*nst them. But those who work 
hard deserve the approbation, not 
merelv of the Government but of 
this House ‘also.

Then, the hon. Member raised a 
question ,about proper protection so 
far as workers are concerned nftto 
have to work tinder such dangerous 
conditions, and suggested that there 
should be a type of insurance scheme 
which will see that the compensation 
is much greater than what it is today. 
I am grateful to him for the sugges­
tions and, certainly, we will examine 
it.

MR. SPEAKER; Shri Yamurfa
Pras'ad Mandal—absent;

Shri Mukhtiar Singh Malik—
absent.

13.00 hrs.
RE ABSENCE FROM THE HOUSE 
OF THE MINISTER O f FINANCE

t
MR. SPEAKER: Now, papers to be 

laid on the Table—

SHRI s. M. BANERJEE (Kanpur): 
The working journalists are on strike; 
there has been no newspaper today. 
The Minister should make a statement. 
( Interruptions) .

MR. SPEAKER. I am told, the 
Minister will make a statement dur­
ing the day.

SHRI H. N. MUKERJEE (Calcutta- 
North-East) : Mr. Speaker I had
asked for your permission, and you 
were very kindly disposed to give it 
to me, to raise a matter in relation to 
the absence from the House of the 
Minister of Finance. What has hap­
pened is very, very extraordinary*. 
This is the height of the Budget 
Session, and the Minister of Finance 
chooses to go out of the country for 
a period of nearly three weeks. It 
may be that the presence of the 
Minister of Finance at some inter­
national meeting in the United States 
is quite important. I can appreciate 
the fact of the Finance Minister having 
to go iust in order to add some im­
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portance to fhe proceeding*, as far as 
he U concerned. But, for him to be 
away lor a technical conference of a 
very very peculiar, financial nature 
where most of the job would be done 
by his advisers in the Ministry, tor 
him to be absent from the House in 
the height of the Budget Session for 
three weeks is almost tantamount to 
contempt of the House. Yesterday 
the Minister for Parliamentary Affairs 
told me that I should not raise it 
yesterday because he had not left the 
country, but I find that the bird has 
flown, he left last night. I am told, 
he gave you a letter. I have seen a 
copy through the courtesy of the 
Minister of Parliamentary Affairs; I 
have seen a copy of the lettter and 1 
am costrained to have to observe that 
there is not a word of apology or 
sorrow that he is not here. .He merely 
intimates to you from high up in his 
stand that he just chooses to be out of 
the country during the height of the 
Budget Session.

I remember, in the first Parlia­
ment, Mr Deshmukh, when he was 
the Finance Minister—Mr. Jagjiwan 
Ram, Mr. Nanda and Mr. Tiwary 
were there, they would remember— 
throughout the Session, even when 
the Demands for Grants were dis­
cussed of any Ministry, not only 
Finance Ministry, would be present 
most of the time. That was the kind 
of norm laid down in the House in 
the time of Mr. Miavalankar when he 
was Speaker, and certain Ministers 
who functioned in those days. Now 
I find, these Ministers go out of the 
House for a three-week so journ in 
the United States in the height of the 
Budget Session, and they do not even 
have the decency to express a sense 
o f sorrow to you, Sir. I do not know 
whether it is a matter of breeding or 
a question of arrogance which is 
seen in the Ministers these days. But 
1  take a very serious objection to this 
kind of behaviour on the part of the 
Minister concerned. I wish the 
Prime Minister was here. As Leader 
o f the House, she has to uphold the 
3982 L.S.—9

dignity of the House, which she does 
not choose to do, for whatever rea> 
son I do not know. Therefore, I have 
brought this to your attention land to 
the attention of my colleagues. I am 
sorry to have to say that most of the 
leaders ot parties are also absent; I 
do not know, it might be ian accident. 
That is also a matter which perturbs 
me. Nobody cares about the dignity 
of the House, nobody cares about the 
decorum of the House, nobody cares 
about efficient performance of na­
tional duties by the House. Every­
body is concerned about sensationa­
lism and how to put some sort of a 
curb on it. That is why, I want the 
very special attention of yourself, in 
particular, to be drawn to the jabsence 
of the Finance Minister.

SHRI P. G. MAVALANKAR
(Ahmedabad): I entirely enderse
what my hon. friend has said.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); In such cases, a 
practice should be laid down that the 
Minister must seek the permission of 
the House before he lefaves the coun­
try, especially in the Budget Session. 
(Interruptions).

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): In the first instance, I
would like to submit that the Finance 
Minister is no less anxious than any 
of us that the dignity and decorum 
of the House should be maintained. 
I would like to assure Shri H N. 
Mukerjee and all my hon. friends 
about it. I understand that he has 
written to you, Sir, explaining the 
extraordinary circumstances which 
have compelled him to go First of 
all, I would like to clear one mis­
conception. He is not out lor three 
weeks. He is out only till the 30th of 
this month. He has explained in his 
letter to you that he is going there 
to attend Committee 20 of the Inter­
national Monetary Fund meeting and 
Olso the meeting of Group 24. He 
has further explained that important
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issues relating to the international 
monetary situation will come up In 
the present international moneary 
•situation, the House will appreciate 
that it is not enough that an officer 
goes but that ta Minister must b* th^ ê 
to take the highest responsibility for 
the discussions and the conclusions 
arrived at there. Therefore, in a long 
sitting like this, you will appreciate 
and the House will appreciate that 
such conferences of the highest im­
portance should be attended by our 
Ministers and not relegated to offi­
cers By 30th he will be back, and 
in view of the fact tint he has al­
ready written to you, I hope he 
House will appreciate the situation

SHRI SHYAMNANDAN MISHRA* 
Why was the House not taken into 
confidence’  Why did he not come 
up before the House to s^ok its per­
mission Instead of writing to the 
Chair, he should hive come up 
befoie the House

SHRI JYOTIRMOY BOSU (Diamond 
Harbour)* Let the letter be circulated 
to Members We want to sec what he 
has written.
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SHRI JYOTIRMOY BOSU Sir, I 
have written to you under Rule 377

MR SPEAKER: I am not permit­
ting you Rule 377 is not meant for 
that uurpose You are completely 
misusing it Cinterruptions)

MR SPEAKER- I hove not allow­
ed you It will not go on record. I 
have allowed only one member, and 
I called him.

ME. SPEAK3ER: No question of
any deliberation. I am not allowing.

(Interruptions)

MR SPEAKER: Mr Bosu, I have 
not permitted you Please do not, do 
it everyday You are speaking with­
out my permission.

Papers to be laid.

13.09 hrs.

PAPERS LAID ON THE TABLE

D etailed D fm ands  for G rants of 
various M inistries/D epartm fnts

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K R GANESH): I beg to
lay on the Table a copy each of the 
Derailed Demands for Grants (Hindi 
and English versions) of the follow­
ing Ministries/Departments for
1973-74-—

(I) Ministry of Agriculture.
(II) Ministry of Education and 

Social Welfare.
(III) Ministry of Health and 

Family Planning.
(iv) Ministry of Heavy Industry,

(v) Ministry of Industrial Deve- 
dopment

(vi) Ministry of Irrigation and 
Power.

(vn) M’mstry of Petroleum and 
Chemicals.

(vm) Ministry of Tourism and 
Civil Aviation.

(ix) Department of Atomic 
Energy

[Placed in library. See No LT-4542/
73].

(Interruptions)




